
 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 

AT HYDERABAD I 

  

O.A.No.4/1993 Dt. of decision: 	-a' A \\C~ 3 . 

I .. Shravan Kumar 
I Applicant. 

V s 

f 

1 , The Chairman, 
Telecom Commission, 
New Delhi. 

The Chief General Manager# 
Telecommunications# 
Hyderabad. 

The Dy. General Managerp 
O/o Chief General Manager, 
Telecommunications, Hyderabad. 

Respondents 

Counsel for the applicant: Mr. K.S.R. Anjaneyulu 

Counsel for the respondents:Mr. N.V.Raghava Reddy 

CORAM: 

THE HON'BLE SHRI A.V. HARIDASAN 	MEMBER (JUDL.) 

THE HON'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 
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O.A,.N0.4/1993 	 Dt. of decision:---Dll ~0~r 

~rt-JDGEMENT 

( A's per the Hon'ble Sri A.B. Gorthi, Member (A) 

The applicant was dismissed after a Departmental 

disciplinary inquiry, vide order of the Dy. General Manager 

(Administration), Telecom, A.P. dated 29.7.1991. The 

appeal of the applicant was rejected by the appellate 

authority, namely, Chief General Manager, Telecom, A.P. 

vide his order dated 3,.;,,6.1992. The prayer o4-' the applicant 

is that the aforesaid two orders be set aside and that he 

be reinstated in service with all consequential benefits. 

The facts of the case are similar to those in 

O.A.No.509/1.993, which we decided vide judgement dated 

The question of law raised and the arguments 

advanced by Sri K.S.R. Anjaneyulu, learned col)nsel for 

the applicant in the. present O.A. are the same as those 

raised and advanced by him in O.A.No.509/1993, 

O.A.No.509/1993 has been dismissed for the reasons 

stated in the judgement in the said O.A. For.tbe same 

reasons the present O.A. is also liable to be disn)issed. 

~he C.Ao is dismi(s',ed 	N 0 co 4, 	In the result, 

A~.B.rthi 	 A.V. 
Member (A) 	 Member (J) 

Dated 	261 - I - I lq5— 

DEPUTY RE 
I 
GISTRAR(J) 

kmv 
To 
I. The Chairman. 	 -gommiq __Jplmr..n M g-, ..~inn- Niaw--Dm1hi- 

- he n'a'g--e-~r 3. The Deputy General Mana a 
r. 

O/oChief General 
Telecommnications, Hyderabad. 
One copy to Mr.K-S*R#Anjanayulu 

9 
Ad 

' 

voca te,CA T, Hyderabad. 
One copy to Mr.N.V.Raghava Reddy 	-Addl.CG5C,CAT.Hyd9rabad. 

6 Onsicopy to Library,lqfkT.Hyderabade 	LJ 
7: One spare copy. 

YLKR 
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IN THE CENTRAL ADMINIVRATIVE T.R1~1,,j 
HYDERABAD BENCH 	 L% 

THE HON'BLE MR.A.V.H-`RIDASAN 	MEM 

AND 

THE 	HON'BLE 	MR.A.B.~rORTHI ME MBE 

DATED : 	3/-, 

ORDER/-JUDG E ME NT. 

M.A ~R.P~C. P. No. 

in 

0. A 	N 

mitted and 	Interim directions 
is ued 

%ae All w d .— . — ~L L u 
'Dispo ad of with Directions 

Dismissed 

-D I 
issed as wi'thdrawn 

Dismi sed for Default. 

1 s ~ej\erted Ordered 

No order as to costs.'- 

YLKR 

Ceiku " Dr.tPATC0 
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